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ANNEXURE A-2 
 

The Inspector of Police 

Airport Police Station 

Ahmedabad 

26th October 2024 

 

Respected Sir, 

 

Sub: Illegal felling of old, mature trees on Hansol Plot Survey Numbers 322 

and 323 along the Sabarmati River. 

 

I am a senior citizen residing in my bungalow on Plot Survey No. 314/3, 

adjacent to the Government Plots Survey Nos. 313, 322, and 323, which are 

originally designated as “Gaucher” lands. 

 

Following the severe floods in the Sabarmati River in 1973, all trees in the 

vicinity were washed away, leading to significant erosion of Plots Survey Nos. 313, 

322, and 323 in Hansol village. After obtaining the necessary permissions from the 

then District Collector, Gam Sarpanch, and Talati, I planted 4,000 trees in 1974 to 

prevent further erosion and preserve the Government Gaucher lands. I have 

maintained these trees at my own expense for the past 50 years. This effort has 

benefited the local community who use the area for grazing cattle and gathering 

firewood, while also preserving the green cover essential for air quality in the 

region. 

 

In April 2022, GUJSAIL attempted to conduct a survey for a helipad on Plot 

Survey No. 323 and began cutting trees. Upon my intervention, the District 

Collector of Ahmedabad issued a restraining order to stop this activity. Local 

residents have also opposed the establishment of a helipad in this residential area 

and the cutting of trees, as the green cover is diminishing rapidly and it would 

adversely impact the existing ecosystem and biodiversity, flora and fauna. In 

response to this issue, the Honorable Chief Minister has announced an additional 

1% for urban forest development in all Town Planning schemes. 

 

To further protect the interests of residents and maintain the green area, I 

approached the National Green Tribunal (NGT) in Delhi. The NGT reviewed my 
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appeal and issued an order on 06.09.2022, in response to Original Application No. 

549/2022. A copy of this order is attached for your reference. The case remains 

pending with the NGT in Pune, as the jurisdiction for Gujarat falls under the Pune 

NGT Division. 

 

On the morning of 26th October 2024, a company named PSP Construction 

sent a JCB cum bulldozer to demolish trees located on Plot Survey Nos. 322 and 

323 in Hansol, adjacent to the river. Upon hearing the sounds of tree removal, my 

gardening personnel went to investigate and reported that over 10 large, old trees 

had been uprooted. When confronted with the NGT order, the manager of the 

operation ceased further activity. They had no documentation or written permission 

from any authority to validate their actions, stating only that they were following 

management instructions. Additionally, there were no markings indicating the 

specific area or extent of the demolition, and the JCB used for this operation lacked 

RTO registration, which should be investigated by the police department. 

I reported this incident to the police through emergency number 100, and the 

Airport Police Station dispatched a team to verify the facts. Inspector PI Sandip 

Khambala personally visited the site to investigate my complaint. 

 

As an 86-year-old with a back issue, I visited the Airport Police Station to 

formally lodge my complaint (FIR for breach of order and unlawful cutting of trees) 

accompanied by my neighbors. 

 

I request the registration of an official FIR regarding this incident, as the NGT 

order prohibits any tree felling on Plot Survey Nos. 313, 322, and 323 until a final 

decision is rendered by the NGT Pune. Please register my FIR urgently. 

 

 

Yours faithfully, 

Firdos Cambatta 

 

Cc: The Commissioner of Police, Ahmedabad 

The District Collector, Ahmedabad 

 

 

 

TC 
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Ranu Purohit <office.ranupurohit@gmail.com>

FOR SERVICE: Firdos Cambatta v. State of Gujarat & Ors. // O.A. No. 549/2022 //
1 message

Ranu Purohit <office.ranupurohit@gmail.com> Thu, Nov 14, 2024 at 5:14 PM
To: pccf-forest@gujarat.gov.in, "pccf.fst.hoff@gmail.com" <pccf.fst.hoff@gmail.com>, colahmed@guj.nic.in,
ahd@gujarat.gov.in, mc@ahmedabadcity.gov.in, "ceo@gujsail.org" <ceo@gujsail.org>

Dear Sir 

Please find the attached Rejoinder to the Affidavit in Reply by Respondent No. 2 in the above subject matter. 

Kindly acknowledge the receipt of the same.

--
Kind regards,
Ranu Purohit
Advocate-on-Record

Office: S-74, LGF
Greater Kailash-1
New Delhi- 110048
(M) +91-9560457997

Please spare a thought for the environment. Print this mail only if necessary.

CONFIDENTIALITY NOTE

The contents of this message may be legally privileged and confidential, for the use of the intended recipient(s) only.
It should not be read, copied and used by anyone other than the intended recipient. If you have received this
message in error, please immediately notify me at the above co-ordinates, preserve its confidentiality and delete it
from your system. Thank you.

Rejoinder to Affidavit_Final.pdf
4572K

11/14/24, 5:15 PM Gmail - FOR SERVICE: Firdos Cambatta v. State of Gujarat & Ors. // O.A. No. 549/2022 //
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